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weretakenduingheOhakaSummitwilhMem-
berGovemmentscommitledthemseivestothe 
eradication of poverty iii SouthAsiapreferab!y 
by 2002 A.D. This would be done though an 
Agenclaof Action which embodies a straetegyol 
social mobilisation • decentralisedagricultural 
development. small-scale labour intensive 
industrialisation and human development po-
licesemphasisingthe rightto work and primary 
ed.I:ation 

With regard to child weHare. a SAARC 
MinisEriatIewfConlerellC8was~inColombo 

in September 1992 in succession to earlier 
SAARC Meetings on thesujecl This SAARC 
Minisleriallevel meeting adoptedthe Colombo 
Resolution on Children along with reports of 
Working Groups on Child Survival safe Mother-
hood. SrnaI Ramble. Mother -and-chilecl Nutri-
tion. Basic Education. Safe Water Sensation. 
Emrironn'lert. Soci-eIIipIicaIStrategy. Conven-
tionon1her9*oftheChiidandPoverty ReciJc-
tion and Economic Base for the faimy. The 
Colombo Resolution on children identified a 
number 01 "iIIustrat goals- for the region's 

. childreninareoledilCationheallhandnutrition. 
TheseikJSlralinegoaishavebeeninc:orporated 
as intermediate goals in our National Action 
Plans. The beyits to the county would be an 
ertJiIIlCa.ailofcusociaiandeoorlOmic:deveI-

. oping inwcurence with orneighbouringcoun· 
tries in SAARA 

ProducIionofllagll8titein Kera~ 

209. SHRIV.S. VUAYARAGHAVAN:WiII 
the Minister of STEEL be pleased to state: 

(a)whelhercommercialproductionofMa!;t 
netJte has been convnenced in Kerala; 

(b) if so. the details lhereof; and 

(c) if not. the reasons therefor especially 
when large reserves of this ore have been 
discovered in Kerala? 

THEMINISTEROFSTATEOFTHEMIN· 

ISTRY OF STEEl(SHRI SONTOSH MOHAN 
DEV): (a) No: Sir. . 

(b) Does not arise. 

(c) Accordinglothe mineral inventory as on 
1.4.90preparedbythe Indian Bureau of Mines. 
the recoverable reserves of magnetite in Kerala 
Stale areestimatedatabout35. 46 miIiontonnes 
which are mainly concentrated in Kozhikode 
District. It is reported by the State Government 
thatthe NationaIMineralOeveIopment Corpora. 
tion has conducted adetailedstudyonthecom-
mercial possibilities of utilising Kozhikode iron 
ore. It has been reported by the State Govern-
mentthat a mining lease has been granted to a 
privatefirmforexploitingthe Kozhikode iron ore 
Deposits. but rnining has not been commenced 
by them till date. 

Changes in Film Censorship Regulations 

210. SHRI SOBHANADREESWAR RAO 
VADDE: WiH the Minister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) whether the Government propose to 
amend the fitmcensorship rules: 

(b) if so. the reasons therefor; and 

(c) the details thereof? 

THE MINISTER OF STATE OF THE MIN-
ISTRYOFINFORMA TIONANDBROADCAST· 
ING (SHRI K.P. SINGH DEO): (a)to(c). Under 
Section 58 (2) of the Cinematograph Act. 1952 
the Central Govemrnent can issue guidelines to 
the Central Board of Film Certification for certi· 
fication of films. The guidelines issued early 
were revised by Governrnent on 6. 12.91 forthe 
purpose of dealing inter alia with sex and vio-
lence in films. A copy of these guidelines is al 
statementattached.lnordertomakethecensor-
-ship provisiens more effective. a Bill to amend 
the Cinematograph ACt. 1952 has been intro· 
duced in the. Rajya Sabha on 18.8.92. 
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The Board of Film Certification shall be 
guided by the following principles: 

1 . The objectives of film certification will be 
to Cll'''lJre that 

(a) the medium 01 film remains responsible 
and sensitive to the values and standards of 
society; 

(b) article expression and creative freedom 
Llre not Unduly curbed; 

IC) certification is responsive to social 
change; 

(d) the medium of film provides clean and 
hei1lthy entertainment: and 

le)asfaraspossible. the film IS 01 aesthetic 
villue and clnematierlly of good standard. 

2. In pursuance of the above objectives. the 
Board of Film Ce rllfica lion shall ensure that: 

(I) ilntl-socialactivities such as VIolence 
.. re not glorified or justified: 

(il) the modus operandi of Criminals. other 
vlsuul or words likely to incit:! the commission 
of clnvoflense arenol depicted; 

(IIi) scenes:-

(<1) !.llowing Involv' ment of chddren In VIO-
lence as vICtims or as perpetrators or as forced 
witnesses to violence. or showing children u!. 
being subjected to any form of child abuse: 

(b) showing abuse or ndlculc of physically 
nod mentallyhandicappcd pmsons: and 

(c) showingcruclly 10. 01 abuse of animals. 
arc not prcsonted needlessly. 

(IV \ pOintless or avoidable scenes of via-

tence. cruelty and horror. scenes of viole nCR 
promptly intended to provide entertainment and 
such scenes as may have been the effect of 
desensitising or dehumanising people are not 
shown: 

. (1/) sciences which have the effect 01 justi-
fying or glorifying drinking are not shown: 

(VI) scenes tending toencoulugr:. '1' Ie-Ilfy or 
glamor ise drug addlcllon are not sl10vm 

(vii) Human sensibilities are not ottentl('~i 
by vulgarity obscenity or depraVity; 

(viii) such dual meaning words as obvi-
ouslycaterto baser instincts are not allowed: 

(ix ) scenes degrading or denlgrallng wornen 
in any manner are not presented; 

(XI Sennes Involving seuual against women 
like attempt to rape. rape or any form of moles-
tation. orsecenes of asimilarnature are avoided. 
aod if any such incident is gcrmanetothetherne. 
they shall bE) reduced to the mlOimum and no 
details are shown: 

(xi) scenses shoing sexual perverSions 
shall be aVOided and of such mailers are ger-
mane to the theme. they shall bE) reduced to the 
minimum and no details are shown: 

(xii) vislilas or words whICh promote com-
munal. obsculi,nllsl. anti-scientific and anti-na-
tional attitudes are not presented: 

(Xlii) visulas or wordscOI'Itemptuos or ra-
cial religious or other groups are not presented; 

()ClV) the sovereignty and integntyof Indais 
not called in question: 

(xv)thesecurityoltheStatelSnotlOOPilrQsed 
orendangered: 

(xvi) fnendly relations WIth foreign Stutes 
are not strained: 
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(xvii) PtMc8tderisnotendangered; 

(wMi) WiualsorwordsinvoMngdefamalion 
of an individual or a body of individuals, or 
contempt ofCOt.ll1are not presented; 

EXPLANATION: Scenesthattendtocre-
atescom disgrace ordisregar:tof rules orunder-
mine the dignityorcourtwillcome undertheterm 
'contempt of fourt'; and 

(xix) National symbols and emblems are 
not shown exempt in accordance with theprovi-
sionsofthe Emblems and Names (Prevention 
of Improper Use) Act, 195O(120f195O) 

3. The Board of Fdm Certification shaH also 
ensure that the film:-

(i) is judged in its entirety from the point of 
view of its overall impact; and 

(ii) is examined in the light of the period 
depicted in the film andthe contemporary stan-
dardsofthecountry and the people to which the 
film relates, provided that the film does not 
depravethemoralityof~audience. 

4. Films that meet the above mentioned 
criteriabutareCOIlSidetedunsuitabieforexhibi-
tiontonon-aduIIsshailbecertifiedforexhibition 
toadott audiences only. 

5. (i) While ceftifying films for unrestricted 
publicextlbition, theBoardshailensurethatthe 
film is suitable forfamilylitewing, that is to say, 
the film should be such that all the members of 
thefilmy, including children can view ittogether, 

(i)lftheBoard,havingregardtothenature, 
content andthemeof1hefilm, isoftheopinionthat 
it is necessary to caution the patentslguartianto 
consider as to whether any child below the age 

~yearsmaybeBlowedtoseesucha", 
thefilmsftallbe oef!ifiedfor unrestricted public 
~withanendorsementtothateffect. 

(fii) If1heSoard. havingregardtothe nature, 
COAtentand1hemeof thefilm, isoftheopinion\tlat 
the exhibition otthe film should be restricted to 
members of an profession of any class of per-
sons, the film shall be certified for public exhibi-
tionrestrictedtothespecialisedaudiencestobe 
specifiedau:iences to bespedfied by the Board 
in this behalf. 

6. The Board shall scrutinisethetiles of the 
films carefully and ensure that they are not 
provoastive, vulgar, offensive orviolat of any of 
the above mentioned guidelines 

[T tanSlation] 

AirKendRlSinMaherashtra 

211. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: Will the Minister of 
INFORAMATION AND BROADCASTING be 
pleased to state: 

(a) thetotal number of Akashvani Kendras 
in Maharashtra; 

(b) whether there is any demand to set up 
some more Akasvani Kendshras in the State; 
In1 

(c) if so, the details thereof ? 

THE MINISTER OF STATE OF THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (SHRIK.P. SINGHDEO): (a): 17 AIR 
Stations are presently functioning in theStateot 
MaharcSltra. 

(b) and (c). Yes. Sir. The details are an-
nexedasstatement 




